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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                      Date of Decision: 17th September, 2026 

# CNR No. DLHC010016052024 

+  CONT.CAS(C) 99/2024, CM APPL. 22384/2024, CM APPL. 

50397/2025, CM APPL. 37540/2026 & CM APPL. 55061/2026 
 

GURUDWARA SHRI GURU SINGH SABHA(REGD) THROUGH 

ITS GENERAL SECRETARY RANJEET SINGH       .....Petitioner 

 

Through: Mr. Ajai Kumar Tripathi, Mr. R.K. 

Saini, Mr. Prashant Tripathi and Mr. 

Neeraj Gupta, Advs. 

 

    versus 

 

 SHAILENDER SINGH  & ORS.        .....Respondents 

 

Through: Mr. Sudarshan Rajan, Mr. Rohit 

Yadav, Mr. Manish Kumar and Mr. 

Hitain Bajaj, Advs. for R-1 to 12 

 Mr. Niraj Kumar, Sr. Central Govt. 

Counsel with Mr. Chaitanya Kumar, 

Adv. for R-13 

 Head Constable Lokender, PS Preet 

Vihar 

 M: 9311066914 

 SI Krantiveer, PS Preet Vihar 

 M: 9415078008 

 

 CORAM: 

 HON'BLE MS. JUSTICE MINI PUSHKARNA 

 MINI PUSHKARNA, J. (ORAL): 

 

1. The present petition has been filed alleging wilful disobedience of the 

order dated 21st August, 2023, passed by this Court in CONT.CAS(C) 

961/2022, whereby, directions had been passed in the following manner: 
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“xxx xxx xxx 
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xxx xxx xxx” 

2. The present contempt petition has been occasioned as it is the 

allegation of the petitioner that the respondents are creating disturbance in 

the day-to-day operations of the Gurudwara, Shri Guru Singh Sabha 

(“Gurudwara”). 

3. However, learned counsel appearing for the respondent nos. 1 to 12 

vehemently opposes the aforesaid submission, and submits that respondent 

nos. 1 to 12 have not caused any hindrance or disturbance to the smooth 

functions/operations of the Gurudwara. 

4. The aforesaid statement is taken note of, and respondent nos. 1 to 12 

are held bound by the same. It is directed that the respondents shall not 
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create any obstruction or disturb the day-to-day functioning of the 

Gurudwara, in any manner whatsoever. 

5. At this stage, learned counsel appearing for the petitioner draws the 

attention of this Court to the photograph of the board of the Gurudwara, 

which is reproduced as under: 

       

6. He submits that the board of the Gurudwara is lying on the floor, and 

that the petitioner has not been able to affix the same on the wall, on account 

of hindrance created by the respondents. 

7. Accordingly, permission is granted to the petitioner to install the 

board of the Gurudwara at an appropriate place. It is further directed that the 

respondents shall not raise any obstruction in that regard. 

8. Learned counsel appearing for the petitioner has also drawn the 
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attention of this Court to the photographs of the Gurudwara to submit that 

renovation of the Darbar Sahib of the Gurudwara is required to be done. 

The concerned photographs are reproduced as under: 

“ 

” 

“ 

” 
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“ 

” 

 “ 

” 

9. Perusal of the aforesaid photographs shows that the paint from the 
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walls of the Gurudwara has peeled off, and that, there is damage to the 

ceiling of the Darbar Sahib. 

10. This Court is of the view that no permission is required from any 

statutory authority to carry out such renovation work.  

11. Accordingly, without changing the structure of the Gurudwara 

building, the repair/renovation work is allowed to be carried out by the 

petitioner. 

12. Since it is the contention of the petitioner that impediment is created 

by the respondents in the day-to-day operations of the Gurudwara, it is 

directed that the Authorized Representative (“AR”) of the petitioner shall be 

allowed to directly contact the Beat Officer, whose details are as follows: 

Head Constable Lokender,  

PS Preet Vihar 

M: 9311066914 
 

13. In case of any obstruction or interference in the smooth functioning of 

the Gurudwara, the AR of the petitioner shall intimate the same to the 

aforesaid Beat Officer, who shall ensure that normalcy and order is restored 

in the working of the Gurudwara. 

14. With the aforesaid directions, the present petition along with the 

pending applications filed before this Court, is accordingly, disposed of. 

15. The next date of hearing, i.e., 02nd December, 2026, stands cancelled. 

 

 

MINI PUSHKARNA, J 

SEPTEMBER 17, 2026/KR 

 

 

 

      

https://dhcappl.nic.in/dhcorderportal/DownloadOrderByDate.do?ctype=CONT.CAS(C)&cno=99&cyear=2024&orderdt=17-09-2026&Key=dhc@223#$
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